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NATIONAL COMPANY LAW TRIBUNAL, CUTTACK BENCH,
CUTTACK

ORDER SHEET OF THE HEARING ON 31 MARCH, 2021, 10:30 AM.

IA No. 334/CTB/2020, RST, A. No. 2/CB/2021, Contempt Petition No. 1/CB/2021
(Ccp (IB) No.103/CTB/2019)

Present: 1. Hon’ble Member, Ms, Sucharitha R, J)
2. Hon’ble Member, Shri Satya Ranjan Prasad (T)

M/s.Vikas Scaffolding Systems -Vs- M/s. Metro Builders
Orissa Pvt. Ltd.

Name of the Company

Under Section

|

Coram: 1. Hon’ble Member, Ms. Sucharitha R. Q)]
2. Hon’ble Mem ber, Shri Satya Ranjan Prasad (T)

For Petitioner (s) Gursat Singh

For Respondent (s)

ORDER

RST. A. No. 2/CB/2021, Ld. Counse] for the petitioner is represented by
Mr. Gursat Singh. This Adjudicating Authority by Order dated 02.12.2019
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“(4) Restore/Revive the application CP (IB)
No. 103/CTB/2019 is Jiled under Section 9
of the Insolvency and Bankruptcy Code,
2016 an the same be heard on merits before
this  Hon’ble National company Law
Tribunal.

(B) Admit the main application CP (IB) No.
103/CTB/2019 is Jiled under Section 9 of the
Insolvency and Bankruptcy Code, 2016 and
initiate  Corporate Insolvency Resolution
Process of the Corporate Debtor.

(©) Appoint Resolution Professional  to
conduct Corporate Insolvency Resolution
process of the Corporate Debior.

(D) Pass any such further orders and
directions in the Jacts and circumstances of
the present case, as this Hon’ble Tribunal
may deem fit, proper and in the interest of
Justice.”
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